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Title: Further discussion on the resolution regarding Legislation on Measures to Control Population moved by Shrimati
Jas Kaur Meena on the 29 November, 2001 (Resolution withdrawn).

DR. RANJIT KUMAR PANJA (BARASAT): Thank you, Mr. Chairman, for allowing me to speak on the Bill. As a
Doctor, | am interested in anything that controls the population of our vast country with a vast population exceeding
100 crores. The Government had set up a Population Commission which is yet to give its opinion. There should be
a time limit so that it gives its opinion as soon as possible. Our population is a peculiar mixture of different religions,
castes, creeds etc. Apart from that, there is insurgency and infiltration of people from other countries making the
situation very complex. In West Bengal itself there are 66 lakhs of fake ration cards. The recent enumeration
showed that there were 67 lakhs of fake voters. So, the population, as such, may be more than 100 crores. So, any
means that controls population should be welcomed.

I, as a doctor, would like to say a few words on this Bill moved by Shrimati Meena. Chota parivar sukhi parivar is
being advocated for so many years. But it is not successful in controlling the population, especially that of the poor
people who should limit their population by having small families. This is due to lack of education. | remember a
story told by a famous author that the only recreation that the poor people have is to be with their wives since they
cannot afford to have any other recreation. That is why they get more children. But now-a-days living is so costly
that one has to think about education of these people. Lack of education gives rise to poverty, illiteracy and more
dropouts. It becomes a vicious circle. To get out of this vicious circle, we have to follow the example set by other
countries. China and Bangladesh are two neighbouring countries which have been successful in controlling the
population. China started with very drastic methods. It started with one child norm and that has become a failure.
Later on they modified it. So, we have to be careful that any means that we adopt should not be drastic. It should
not be drastic. It should be gradual and it should be based on awareness of the people.

In Bangladesh, they have set a very good example and we should take that into account because we have a huge
minority population which is allowed to marry several times. These people can have more children and that
increases the population. There is a religious stigma. So, one has to be very careful. In Bangladesh, what they
have done is that they have integrated the family welfare measures in the general health care system. In the
general health care system, they advise all the patients who come to the hospitals about family planning as a
method of keeping good health. That way, they have controlled it and they have got rid of this stigma that is there.
Many of these people do not marry more than once. Of course, in the educated Muslim community or any other
community which has allowed more than one marriage, those people do not do it now. But the poor people do it and
suffer more.

Charity begins at home. That is why, Shrimati Meena suggested about restrictions or disqualification or the criteria
for becoming Members of Parliament and Members of Legislative Assemblies. But in the case of those who have
already come with multiple children as Members of Parliament and Members of the Legislative Assemblies, we
cannot have the restrictions on them now. So, there has to be a dateline for that. Whether it will start from the
Fourteenth Lok Sabha or the Fifteenth Lok Sabha, one has to decide about it.

About other restrictions in appointments and things like that, they have to be gradual also. But they are most
welcome if they control the population. The main thing that | would like to stress is about the education of the
general public and awareness of the general public so that they can understand the value of this legislation.
Otherwise, due to human nature, they will try to disobey this obligation. | do not know how many people will be
punished for this if this measure is adopted. But ultimately some chaos might come in. So, one has to be careful
and one has to be more practical about creating the awareness that restrictions are being given for the good of the
country and good of its people. Then, | think, it will succeed.

Generally, | agree, in principle, to this measure. But how it has to be formulated should be done by the Population
Commission taking into consideration all the points that are being raised by the hon. Members.

With these words, | conclude.

SHRI KHARABELA SWAIN (BALASORE): Sir, | rise to basically support the Resolution moved by the hon. Member
Shrimati Jas Kaur Meena. First, | would just give a brief history of this population aspect. It is very interesting to
hear this point. It is said that at the time of the birth of Jesus Christ, the population of the world was hardly five
crore. It took about 1800 years to reach the population of 100 crore, one billion people. Then, it took another 160
years — that means, by 1960 - to reach the figure of four billion. When it took 1800 years to reach 100 crore mark, it
took hardly 160 years to reach the figure of four billion. Then, by 1984, it became five billion, that is, 500 crore. In
the year 2000, within a span of only 16 years, we again reached the figure of six billion, that is, 600 crore. When in
the beginning we took 1800 years to reach one hundred crore, another 100 crore we added only within 16 years.
So, this population growth is basically destroying the resources needed for the future.



I will give you four or five examples to show how the resources are being destroyed. First, take the example of
public health. Take the example of the unclean water. Because of the increase in the population, water is now
being unclean and the unclean water, along with poor sanitation, kills about 12 million people each year in most of
the developing countries.

Take air pollution for example. It also kills about three million people every year in the developing countries.

| come to food supply. In 64 out of 105 developing countries, population has been growing faster than the food
supply. Moreover, this rise in population has almost degraded two billion hectares of arable land all over the world,
which is equivalent to the size of the USA and Canada. This is so because of the commercial and construction
activities.

Take the example of fresh water. The supply of fresh water is not infinite because water has got its limitation. We
cannot produce water but the demand is soaring as the population is increasing. More and more people mean we
require more and more fresh and potable water. By 2025 when the world population is projected to be eight billion,
48 countries, consisting of three billion people, would feel the shortage of fresh water. This would happen after 20
years. Many of us may also see such a situation.

Take for example coastline and ocean. High population densities and urban development pressure destroy half of
the coastal eco-system. Fishing in ocean is also being over-exploited. Trawlers are now going to the sea and most
of them are coming with empty hands.

Then let me come to forests. Forests provide livelihood to the population. Population living in forests mostly
survives on forests and forest produce but nearly half of the world's original forest cover has been lost. Each year,
another 16 miillion hectares are being cut, bulldozed or being burnt. Forests provide over 40 billion dollars to the
world's economy annually and are vital to maintaining a healthy eco-system. But we are just destroying it
everywhere.

Take for example bio-diversity. It is crucial to the continued vitality of agriculture and medicine and perhaps even to
the life of the earth itself. Yet human activities are pushing many thousands of plants, animal species into extinction.

Mr. Chairman, Sir, you are an aged person. What you saw — plants and animal species - in your childhood, you
would not be seeing now. The same is the case with me. | am not seeing now what | have seen in my childhood.

Finally, | come to the question of global warming. The earth's surface is warming mostly due to greenhouse
emissions, largely from the fossil fuels. If the global temperature rises as projected, sea level would gradually
increase and you would see that after some years it would cause widespread floods and most of the villages which
are situated nearer to the sea coast would be totally extinct from the face of the world. You would see that this
would happen within a span of eight to ten years. An hon. Member spoke about Balasore. | also come from a
coastal area. This would happen to my coastal area also.

While population growth has slowed down, but in absolute term, it has continued to increase every year. In every 13
years, we are adding just one billion people to the population.

Now, | would give some suggestions as to how we are going to do away with the problem of increasing population.
In order to have comfort level of the individual, we would have to check the population. There is no doubt about
that. More and more people are trying to share the available comfort or whatever resources are available in this
world.

So, to decrease the rate of growth of population, we have to educate our people, particularly our women. As you
are aware, we can see that our population is increasing very rapidly in those regions where women are not literate.
Dr. Ranjit Panja was telling that China has been able to control population growth by enforcing some strict laws.
India is a democratic country and | do not think we can enforce such draconian laws here in our country. But we can
at least educate our women and if we educate them we will succeed in controlling our population growth.

Sir, Shrimati Jas Kaur Meena, in her Resolution, has included a provision to bar persons having more than three
living children from holding positions and appointments in Government services and to disentitle such persons from
availing of benefits under any welfare scheme of the Government. But due to religious and other considerations we
cannot force the people of our country not to have more than two or three children. But we can at least bring a law
saying that we would not give any incentive to any person who is exceeding that limit.

Secondly, if we can have a rule at Gram Panchyat level that anybody having more than two children, born after
1995, would be disqualified, why can we not apply the same rule to our State Legislatures and also Parliament? If
that can be the rule at the grassroot level for Panchayats, that can be applied for MPs and MLAs also. So, | fully



agree with Shrimati Jas Kaur Meena that the Government should come forward with such a law for MPs and MLAs.

Sir, in our country, there is a belief among our people that only a son can take somebody to paradise or that he can
bring back economic prosperity to a household and a daughter cannot do that. We should do away with such very
old and out-dated outlook and we can do this only through educating our people.

Then, the Government should also provide facilities for safe abortion. If somebody is coming forward for abortion,
then the Government should provide scope for that. | would also like to suggest that there should be strict
enforcement of law to prevent child marriages. If the Government is having a law which says that a boy under the
age of 21 years and a girl under the age of 18 years should not get married, then that law should be strictly
enforced.

Finally, | would suggest that the Pre-Natal Diagnostic Technique Act, 1996 should also be strictly enforced so that
people do not go for abortion when they come to know that they are going to have a girl child.

With these words, | support the Resolution moved by Shrimati Jas Kaur Meena and | appeal to the hon. Minister
that the Government should be very strict in enforcing the relevant laws if they want our country to prosper and the
people to have a reasonable levels of comfort.

KUMARI MAMATA BANERJEE (CALCUTTA SOUTH): Mr. Chairman, Sir, on the one side, | support the principles
of this Resolution, but on the other side, as regards the amendment of the Constitution which the hon. Member has
proposed, | do not think it will be implemented with retrospective effect, because we cannot change the existing law.

But we have to think about tomorrow. The politics is not for today. It is also for tomorrow. That is why we have to
think about it very seriously. Our colleague, Dr. Ranjit Kumar Panja is not only a Member of Parliament but he is
also number one Skin Specialist in Asia. He has already spoken. | think, he has covered the real points. But as a
political and social worker, | feel today that if you cannot control the population, the development of this country will
lag behind. It depends on how the Government would control the population.

If | remember correctly, when Shrimati Indira Gandhi was the Prime Minister, Shri Sanjay Gandhi tried out some
formula. The information had been spread out that it was 'nasbandi”. That is why because of such propaganda,
Shrimati Gandhi lost her election. So, this is not an easy matter. The matter is very difficult. But the matter is tough,
we have also to see the interests of the country. We have also to see the interests of our future generations.

Why has China developed so much? | did not prepare my speech with all the facts and figures. But it is a common
sense that China has developed because, on the one side, that is not a democratic country. They have dictatorship
there. So, they can apply their formulae. But the problem is that we are a democratic country. There are so many
political parties, so many ideas, and so much thinking and vision. It is just a hotchpotch. So, you have to satisfy
each and everybody. Then, you can formulate a policy. | appeal to all the political parties in this country that we
should not touch the religious sentiments of the people. The Hindus have their code. The Muslims have their own
code. The Sikhs have their code. The Christians have their Code. The Buddhists have their code. | do not want to
touch this aspect. But can we not think about this matter in a broad sense?

Today, the priority must be to control the population. If we cannot control our population, | am sorry to say that this
country will sometimes have communal riots and sometimes violence. There will sometimes also be a disaster after
disaster. That is why what we cannot enforce on the people, we can appeal to them. Of course, it is a draconian
law. The people may not like if you enforce it. But if you appeal to the people and involve them, and create an
awareness among them, the matter might be sorted out. All the people may not agree. Of course, | believe, 50 per
cent of them will accept it. We have seen how the people in south India control the population. This time, we should
have gone for delimitation. But they have appealed to the Supreme Court through a Writ Petition. They have said
correctly that they could control their population. But you cannot control the people in northern India. What their
harm? Why would they take the responsibility? When the people in southern parts of India can control the
population in our country, why can we not control the people in northern and eastern parts of India? That is our
headache.

| think, the politicians are more responsible for this type of situation. | am not leaving myself also. Charity begins at
home. That is why, | say that we, the politicians, are responsible for it. Only for vote politics, we are losing our
credibility everyday. In our country, we have to see that if we do not control the population, the future of our country
will go from bad to worse. Even the Census Report says that the people in south India have controlled the
population. But it is not so in the northern and eastern parts of India.

The Government has already set up the Population Commission for this. But we want to see that there must be
some timeframe for this so that within that timeframe, they can give the idea and thought, so that you can involve



the State Government, you can involve NGOs, and you can even involve the children and students also. What
students can do, we cannot do because now their IQ is so sharp. At the school level, we can convince the children.

| would like to tell you one thing today about the infiltration problem in our country. If you ask me, Whether you have
been able to control the infiltration situation, | would say, no. India is a country, which is represented by all
communities, all castes, and all creeds. But is it not a fact that India is surrounded by Pakistan, Sri Lanka and
others. India has borders with Nepal, with Bhutan, with Bangladesh and in the North-Eastern Region, we have
borders with China, and in Arunachal Pradesh we have borders with Myanmar.

I would like to tell you something about my own State. Last time, we lost the elections there. | thought this is the
proper forum but here we do not get the opportunity because the House does not run properly. Everyday one or the
other issue comes and the House has to adjourn. But people ask us what issues are we raising in the House. If the
House does not run, what to do. Some times we feel bad also.

Today, | thought that on this Private Members Resolution, at least, | should speak. What happened to our election?
I want an investigation into it from the Government. Even a Commission of Inquiry can be appointed. Why | am
saying so is because three impartial organsiations have also brought out this fact. One of themis CAG. My
Opposition friends are also raising the Defence Ministry scam because of the CAG report. After the CAG report is
given, it goes to the Public Accounts Committee and the Committee gets reply from the Ministry.

But in my State, it is not that only this year they have submitted this report. The CAG report says that in my State 66
lakh fake ration cards are there. These people came from outside. | am quoting from the CAG report and it has
been mentioned there. Now, the new voter list has been prepared in my State only and the name of 69 lakh voters
have been deleted from the voters list. In my constituency, | won by 2,25,000 genuine votes. They curtailed the
number of votes to 2,72,000. Sir, you will be surprised to know if | compare it, one CAG report says that 66 lakh
fake ration cards are there, the other impartial organisation, the Election Commission says, that names of 69 lakh
voters have been deleted because of so many reasons, and the Census Report says the same thing. We lost. What
is the number of votes we have received?

Trinamool Congress has got 1,12,00,000 votes and without allies we got 1,42,00,000 votes. The CPM alone has
got 1,39,00,00 votes and along with Left Front they got 1,79,00,000. Out of that 57 constituencies are being
captured by the PWG, MCC and such organisations. We complained about it so many times that villagers are not
allowed to vote and even the candidates are not allowed to cast their vote, though it is an old chapter. But we do
not get any justice.

But what was the percentage of their voting. They won; and at that time their percentage was 49.5 per cent and our
percentage was 39.88 per cent of the total votes.

16.00 hrs.

If you see the CAG Report and tally it with the voters' list now — the doctored voters' list that has been published -
then you will see the voter formation and the tally will be totally different. They got 49.5 per cent whereas we got
39.5 per cent. If you tally the CAG Report and the Election Commission Report, then ours will go up from 39.5 per
cent to 53.5 per cent whereas their figure will come down from 49.5 per cent to 35.5 per cent. This is the fate of
democracy. That is why, we have to control our population. That will be our urge. At the same time, it is the duty of
the Government to see why these fake ration cards are there. After the Reports came from three impartial
organisations, why can the Government ask the Commission of Inquiry to conduct an inquiry and to take a correct
decision? It is a matter of unfortunate part that nobody thinks about Bengal and we are the worst sufferers. Bengal
border is not less important than any other border. Gujarat is a sensitive area because Gujarat borders Pakistan.
Jammu and Kashmir is a sensitive area because it borders Pakistan. Bengal is also a sensitive area because it
borders Bangladesh. ISI agents from Pakistan are coming through Bangladesh to Bengal. It is a free zone now for
the terrorists. Bengal is a gateway of North-Eastern Region and gateway of Bhutan and Nepal. It is surrounded by
so many States. That is why, these mischievous things are going on. | do not want to say about the infiltrators who
came before 1971 according to Mujibur Indira Pact and we agree to that. Everyday, in the daytime they are
murdering people in my State. Then they take lunch and travel just a kilometre to go to Bangladesh and take dinner
there. How do we control this situation? The situation is so serious and that is why, | am making this appeal. | do
not know whether this Bill will be passed or not. It talks about the politicians. It is okay. The politicians should not
pollute the situation. We do not want to create nuisance. Charity begins at home. Yes, this is an appeal that the
politicians must start from their family. Whatever happened has happened. We should not unnecessarily go on
criticising it because literacy is also a matter.

| feel proud about the South India where hundred per cent literacy is there and | congratulate them. At the same
time, | feel that the girl child drop-out rate is so high in the Northern India and in the Eastern India. We have to take
care of that also. We have to see that we create an atmosphere with all the religious groups through the politicians.



You should convene a meeting of all the political parties — not the religious groups and we respect all the religious
groups — and they should decide about the fate of this country. Otherwise, unemployment will go up. Now it is more
than three crores. In my State, it is more than 62 lakhs. Now, the young people do not take interest even to register
their names because they know that there is no future for them. Now, you are going in for disinvestment and new
industries are not coming up. Where will the people go? That is why, we have to be self-sufficient, we have to be
determined and we have to help each other. That is why, our first priority is to address the key issue of this country
and | feel that population control is the key issue. Changing the political systemiis the key issue.

Electoral reform is the key issue. Judicial reform is the key issue. Administrative reform is also the key issue.
With these words, | thank you very much for giving me this opportunity to speak on this Bill.
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DR. V. SAROJA (RASIPURAM): Hon. chairman, Sir, thank you very much for giving me this opportunity to place my
views on this very important Resolution moved by my dear sister Shrimati Jas Kaur Meena. This Resolution is a
very important one and it is time-bound as well as need-based. The need of the nation today is population control.
Even 53 years after Independence we have failed to understand as to what the problem is and why we are not
taking effective steps to control the population unlike in South India.

Sir, will the Governments of the States, especially Bihar, Madhya Pradesh, Rajasthan and Orissa come forward to
evolve a separate family planning policy which will suit the local people? The literacy rate and particularly female
literacy rate is directly proportional to the awareness of the programme and also the understanding of the
importance of the population control.

In that way | am proud to say that next to Kerala, Tamil Nadu is the torchbearer for population control, not today but
about ten years back. Will the Government come forward with a broad mind and will it come forward to adopt the
methodology adopted by the Government of Tamil Nadu? It is not family planning programme but it is a family
welfare programme. It involves all the Departments of the Government towards one goal and that is family welfare
programme.

As the Father of the Nation said if a man is educated, the family is educated; but if a woman is educated then not
only the family is educated but the State is educated and the nation is educated. In that way my great leader Dr.
Puratchi Thalaivi has been a tower of strength not only for the people of Tamil Nadu but also to the nation in that
way. As a lady, in spite of all the hazards that she has been facing all these days, she has emerged as one of the
leaders committed for women literacy and help for poor and downtrodden.

In this context | would like to point out that Madam has evolved a scheme and she has distributed one lakh cycles
for the Dalit girl students, for those who are studying Eleventh and Twelfth standards to create awareness of
importance of literacy among the Dalit girls and thereby to bring about the social and economic empowerment of
women.

In that way, she is the torchbearer of all other Chief Ministers to give importance to the female literacy. Sir, there is
a regional imbalance not only in respect of population control but also in respect of the achievements in every
Ministry. Will the Government come forward to evolve a mechanism? And especially in the States where the
performance is poor, instead of decentralising the rules, regulations and policies, it should be individualised. Will
the Government come forward to call the Chief Ministers of those States where population is not under control,
along with Health Secretaries, Chief Secretaries and also the Health Ministers? The Government of India should
come forward with an open mind to understand the problem of the individual States and see what solution we can
adopt to control the population and the achievement in all those States.

Sir, the Government of India has come out with the Population Policy and also the Population Commission, but | am
very sorry to say that it has not addressed the issue of individual States and also the methodology it is going to
adopt for the control of population.

Sir, the year 2001, which was the Empowerment of Women Year, has come to an end. Will the Government come
forward with a White Paper in this House on the achievements made in respect of empowerment of women? | am
asking for it because the empowerment of women, female literacy, family planning programme and population



control have got a sequence and continuity. We can create awareness about female literacy through the
panchayats' elected representatives. There can also be fixed responsibility, and they should be able to create
awareness through public participation. Unless we institute a mechanism which is one hundred per cent with the
involvement of Panchayati Raj, it is very difficult for either the Central Government or the State Governments to find
a positive solution as far as population control is concerned.

Sir, there is no political will on the part of both the Central Government and the State Government on this national
issue. Politics is different from the national issues. Cutting across the party lines, cutting across the States, all the
Members of Parliament should help in this regard. | would urge upon the Government and also the Members of
Parliament sitting here to see that we are committed to our national goal. At least, we will evolve a system; we will
look after and adopt our own constituency; we will sit with the State Government; we will sit with the District
Collector to find out the problems; and we will co-ordinate and co-operate with the District Administration. We will
evolve a mechanism so that the population control comes under one roof. It is a national goal and achievement of
population control will be a national achievement.

Sir, as far as sensitisation in respect of family planning programme is concerned, the Government of Tamil Nadu
has evolved self-help groups in this matter. Will the Government of India come forward to encourage more self-help
groups? Will it see through the self-help groups, through the Panchayati Raj Institutions, through the elected
representatives to have a common forum to discuss about this matter? Will the individual States also come out with
their specific policies and will the Government of India discuss it to see that we come under one roof to find solution
to this problem?

With these few words, | conclude.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, at the outset | would like to thank Shrimati Jas
Kaur Meena for bringing this resolution on measures to control population. | should also mention here that the total
population of our country today is around Rs. 102 crore.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, if this Resolution is passed, then it should have an retrospective
effect so that quite a few Members in this House would have to resign!

SHRI BHARTRUHARI MAHTAB : Sir, it is estimated that the rate at which the population is growing now it could
stabilise only in 2040 A.D. There is a great divide between the South and the North, as has been discussed in the
House, as far as growth of population is concerned. Names of some States have also been mentioned in this
regard. There is also another divide between the East and the West in regard to economic and financial prosperity.

Sir, Shri Gurucharan Das, an eminent writer and thinker of our country, in his book, "The Great Divide' has
discussed about this economic and financial divide. The rate of progress that the Western parts of our country are
likely to make in another 15 years and the way the Eastern parts of the country are trailing vis-a-vis their progress,
they may be able to catch up to the Western parts only in 2040-45. But when we are discussing about the problems
of population explosion, we should also deliberate about this divide and we should pay our attention to this chasm
that is making our country weak.

Sir, around 30 per cent of our population is below the age of 25 years. Kumari Mamata Banerjee was mentioning
that we should pay more attention towards the school and college going children. Why is it so? It is because it is
they who are going to control the population of this country in another 10 to 15 years.

They are not educating the people who are about to enter the age of reproduction. They should be educated first.
In another ten or fifteen years, they will come into the reproductive age group. They have to check the growth of
population themselves. They have to implement the two-child norm, or one-child norm as is being practised in
China. Thirty per cent of the population today is below the age of 45 years. Another 40 per cent of the population
today is above the age of 46 years. Within ten years, as has been estimated, large sections of our population will
become senior citizens. So, the Government has to adequately look after the health of these senior citizens
because that is a commitment of the Government under the provisions of the Constitution.

Now we should put more stress on children who are going to schools today, who are going to colleges today, who
should be more knowledgeable about the problem of population explosion. Hon. Member Shrimati Jas Kaur Meena
has brought a timely Resolution. | should thank her for drawing the attention of this House and of the Government
to this issue. A number of Panchayati Raj institutions in different States have already implemented such legislations
making the two-child norm compulsory. Orissa has also implemented this. But there is a rider in it. It says, any
person who can be elected to a ward, or as a Sarpanch, or as a Zilla Parishad Member, should have two children.
Any person having more than two children after 1995 will be disqualified. As Shri Priya Ranjan Dasmunsi was
saying, with retrospective effect, we too can take it back to 1995 because that is the standard practised in most of
the Panchayati Raj elections. Elected members are debarred if they have more than two children after 1995. After
that they are not allowed to contest elections. Similarly, we should prove our sincerity. We should make a similar
provision in legislative assemblies and the two Houses of Parliament stipulating 1995 as the cutoff year.

I would like to make a humble correction here. The small-family norm have been mentioned for elected representatives. Similarly
suitable legislation be made to debar persons having more than two living children from holding any position, for appointments in
Government services. In this Resolution the norm mentioned is three children. | would like to suggest that it should be brought down to
two. It should be level headed for all. It should be made equally applicable for all. The limit of number of children should

be equal to both public representatives and for people holding appointments in Government services.

There is another important part, though it does not come under a separate clause, and that is disentitiement. This
matter should be debated thoroughly. Other than confining it to two-child family norm there is another rider which is
incorporated in the second clause. That is the provision of disentitiement to the benefit of welfare schemes. | am not
talking about JRY or other welfare schemes. This principle should be applied in respect of all social benefits. A
number of private medical practitioners in my State have been insisting on this. They are identifying those families
who have two-children who get priority. They should get priority in different Government hospitals. They should get
priority in getting different benefits from the Government. It is high time we make such a provision to discourage and
disentitle the people who go in for large families. They can be made to make certain payments in different hospitals
for getting health services. The people who practise the two-child norm should get priority in health services.



This reminds me of a question which my science teacher asked me, during my primary school days some 35 years
back. In our village, we had a brinjal plant. He asked me to do an experiment. So, he asked me to pluck the brinjal
every season. | started doing it and that plant started giving me brinjals every season.

But the day | allowed one brinjal to be preserved and allowed, that brinjal to ripen, that plant died. | was surprised.
So, | went to my science teacher and asked him that 'from the day | went on plucking the brinjal, the brinjal plant
was quite bushy and healthy; it was giving me brinjals every season. But the day | preserved one brinjal of that
plant, that plant died.' | asked him as to why that brinjal plant died after | preserved one brinjal. He replied that the
plant, by its nature, became aware that its seed was preserved. That is why it died. So, also is the human nature.
When a human being is aware that his seed is preserved and his children are there to keep up his progeny, he will
adopt two-child norm.

| think, the Health Ministry has been making a number of surveys in this regard. As was stated just now, which are
the families having more number of children? It is the poor class, the down-trodden. The persons who do not get
proper health care have the tendency to have more children. In an affluent society medical health care is assured;
health security of one child is also assured by the Government, by the Establishment and by the society. So, the
total responsibility is of the State, of the society, and of the Government. If that responsibility is sincerely followed,
then the poor man will not have a tendency to have more children. That is why, | say, the Health Ministry as also
the society have a greater role to play in this regard.

With these few words, | welcome and support the Resolution moved by Shrimati Jas Kaur Meena.
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI A. RAJA): Mr.
Chairman, | appreciate hon. Member Shrimati Jas Kaur Meena for her great concern over the population growth in
the country, which she expressed by bringing this Resolution for consideration by this august House. Many other
hon. Members have also expressed their views and given valuable suggestions on this important issue.

| fully agree that the population growth is making adverse impact on the quality of life of the people. But | have some
reservations on the measures suggested in the Resolution. The Government has placed population stabilisation

at the top of its agenda and has already adopted the National Population Policy, 2000.
A long process of consultation and national debate preceded the formulation of this Policy.

The Policy affirms the commitment of the Government towards voluntary and informed choice and consent of
citizens while availing reproductive health care services and continuation of the target free approach in
administering family planning services. This Policy enumerates certain socio-demographic goals to be achieved by
2010 which will lead to achieve population stabilisation by 2045.

Population stabilisation is basically a social development programme. The status of woman and her education,
distribution of income and opportunities, urbanisation, migration and potentialities of development have a significant
impact on population growth. Poverty, lack of access to food, means of livelihood and resources and unemployment
are determinants which influence the decisions which people take about their family size. Lack of infrastructure and
health services, long distances, bad roads, poor state of public hygiene, poverty and deprivation. are also
determinants influencing decisions of the people. Any policy for sustainable development should, therefore, go into
the root causes of poverty and deprivation and aim at reducing fertility and mortality, improving reproductive health
and achieving family well being. It is in this integrated and holistic perspective that the National Population Policy,
2000 has been formulated.

Hon. Members must be aware that there has been a paradigm shift in the implementation of the family welfare
programme. The shift is towards community participation. The emphasis is now more on education, counselling,
IEC and providing adequate health and family welfare services of good quality. This is the just and equitable way to
stabilise population.

Sir, the growth of population is no doubt a serious problem conceming the socio-economic condition of this country.
It is against economic growth, it is against public health, it is against sanitation and it is against even literacy rate of
the country. But we are not in a position to call it a social crime. For a social crime, we can have an exclusive
legislation and the culprits can be booked under law. Since this cannot be termed as a social crime and not
committed by antisocial elements, we cannot have an exclusive legislation as suggested by hon. Members.

However, the hon. Member has advocated passing of the 79! Constitution Amendment Bill, 1992 which provides
for disqualification for elections to the Parliament or Legislature for violation of small family norm. This Bill has
remained pending in Rajya Sabha since 1992. | would like to inform this august House that the delay in passage of
this Bill has been due to absence of a consensus among major political parties, as stipulated by the Parliamentary
Standing Committee and the Cabinet. Leaders of political parties have expressed divergent views in the meetings
convened exclusively for this purpose. As per the recommendations of the Parliamentary Standing Committee and
the Cabinet, we are continuing our efforts to arrive at a consensus on the issue. The hon. Member will appreciate
that it is important to come up to the House for passage of the Bill only after a consensus among political parties
has been arrived. | would however like to add that many women activists have voiced their concemn about placing
women at a disadvantageous position through this Bill since women do not always have the decision making power
about the number of children in the family. They consider such a law as detrimental to the rights of women for being
elected to the Parliament or Legislatures. Similarly, they feel that any legislation for debarring persons having more



than three children from holding positions and appointments in Government services will work against women who
are not in a position to determine the size of their family.

MR. CHAIRMAN : | seek the permission of the House to extend the time of this Resolution by 10 to 15 minutes to
dispose it of.

SEVERAL HON. MEMBERS.: Yes.

SHRI A RAJA: Apart from these, we are having other hurdles also. Internationally, the Programme of Action (PoA)
of the International Conference on Population (ICP) held in 1994 has come out unequivocally against coercion in
family planning programme to which India is also a party.

We are confined to make it clear in the Population Policy which was adopted by Parliament in 1999 that compulsion
in the area of Family Welfare Programme is ruled out for all times to come. In spite of the hurdles in passing
legislation, let me inform this House that the growth in population has slowed down as revealed in Census 2001.
The average exponential growth, which was 2.22 per cent in decade ending in 1981, declined to 2.14 per cent by
1991 and came down more sharply to 1.93 per cent by 2001. National Family Health Survey conducted in 1999-99
showed that the average number of children per couple has come down from six in 1951 to 2.9 in 1999. Kerala,
Tamil Nadu, Goa, Nagaland, Mizoram, Delhi, Pondicherry, Andaman and Nicobar Islands have already achieved
replacement level of fertility, that is, a Total Fertility Rate of 2.1. The States of Andhra Pradesh, Karnataka,
Maharashtra, West Bengal, Punjab, Manipur, Sikkim, Himachal Pradesh, Arunachal Pradesh, Daman and Diu and
Lakshwadeep are making steady progress in terms of outreach and coverage of basic and essential reproductive
health care. Many of these States have begun to register good management practices.

However, there are five States, that is, Bihar, Madhya Pradesh, Orissa, Rajasthan and Uttar Pradesh, which
currently constitute nearly 44 per cent of the total population need significant improvement with regard to their
socio-demographic indices. Demographic outcomes in these States would determine the timing and the size of the
population, at which the country population would be stabilised. In order to give focussed attention to the problems
of these States, an Empowered Action Group has been constituted in the Ministry of Health and Family Welfare at
the direction of hon. Prime Minister in the first meeting of the National Commission on Population Chaired by him. It
may be noted that the States like Kerala, and Tamil Nadu, which have performed well, have not enacted any
legislation which prescribes any prohibitive or coercive measures.

It is now well established that population stabilises only when child survival issues, maternal health issues and
contraception issues are addressed simultaneously and effectively. Therefore, the Family Welfare Programme
seeks to address these three issues simultaneously.

The Government has taken many initiatives in the last two years in this direction. Some of the important initiatives
are: promoting 24 hour delivery service at the PHCs and CHCs; contractual appointment of health staff; RCH
Camps; Training of Traditional Birth Attendants (Dais): Immunisation strengthening activities; RCH Outreach
services for remote and weaker districts and slums; developing cadre of community based midwives; strengthening
primary health care services; revising norms for maintenance of health infrastructure; ensuring availability of quality
contraceptives; enhanced compensation for sterilisation; convergence and provision of services through health
melas and intensified publicity and advocacy through a revised strategy.

It may be noted that children and women in the reproductive age group constitute a very large segment of our
population. Providing for their health and well being is not only a human rights issue but is also an important factor
which impacts upon issues related to population stabilisation. It is well known fact that high infant mortality is
directly related to high fertility rate. Issues related to the reproductive health of couples in general and of women in
particular have a direct impact on the fertility rate. Factors like age of marriage, spacing of birth and meeting the
unmet needs for reproductive health services, especially contraceptive services are of vital importance for achieving
population stabilisation at an early date.

In view of the initiatives taken by the Government for achieving population stabilisation with the implementation of
the Popultion Policy and also by adopting an approach which has proved to be successful in some of our own
States, | request the hon. Member to withdraw the Resolution and endorse the Government's implementation
strategy so that we can achieve the goal of family well being and population stabilisation at the earliest.

SHRI K.H. MUNIYAPPA (KOLAR): Sir, | would like to submit that irrespective of the party affiliations, all the hon.
Members are very much interested in controlling the population problem in this country. | would like to know from
the hon. Minister whether the Government will bring forward a comprehensive legislation proposing one-family one-
child policy....(Interruptions) In the interest of the country, will the Government bring forward a formal and
comprehensive legislation to solve this problem in order to bring the nation to the international level in this regard?
Mr. Minister, will you bring forward a legislation to see that this country is brought to the level of some veto-power



countries like Germany, Japan, France and America? This is the only problem why our plans are going down and
everything goes down. So, | would like to know from the hon. Minister whether the Government is actually
interested in bringing forward a legislation in this regard....(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Sir, | have a question to put.
MR. CHAIRMAN : No. You have already made your speech.

SHRI KHARABELA SWAIN : | have only one question to put. What is the fertility rate of Orissa? Is it more than Uttar
Pradesh and Bihar?

MR. CHAIRMAN: Mr. Minister, are you responding to his question?

SHRI A RAJA: No. Coming to Shri Muniappa's question, | would like to state that as | put it earlier, the family
welfare programme in our country is implemented through the voluntary and informed choice and consent of the
citizens. As per the National Population Policy, 2000, we are taking many measures to control the population
growth. As | put it, it cannot be termed as a social crime. So, we cannot bring forward a prohibitive legislation. That
is the only problem. Apart from that, to my knowledge, nowhere in the world is there a prohibitive legislation to
punish such people. So, we are acting in an affirmative sense. We cannot act in the negative sense by bringing
forward such a legislation....(Interruptions)

SHRI K.H. MUNIYAPPA: There is such a legislation in China. That is why they are in the first place in this regard.
MR. CHAIRMAN: He has replied to your question.
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MR. CHAIRMAN : He has stated many points. Mr. Minister, do you want to respond?

SHRI A. RAJA: We are pursuing the matter among the political parties to arrive at a total consensus. We would
consider it.
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MR. CHAIRMAN: Is it the pleasure of the House that the Resolution moved by Shrimati Jas Kaur Meena be
withdrawn?

The Resolution was, by leave, withdrawn



